MINUTES OF THE VC MEETING NO.01 {2022-23) OF EXPORT FACILITATION COMMITTEE (EFC) HELD ON
25.04.2022 AT 3:00 PM, UDYOG BHAWAN, NEW DELHI

Meeting Neo.01 (2022-23) of EXIM Facilitation Committee (EFC) held in virtual mode under the
Chairmanship of Shri Vijay Kumar, Addl. DGFT at 3:00 PM on 25.04.2022, Udyvog Bhawan, New Delhi to consider
the applications for export of ‘restricted’ items

2. The following member attended the meeting:-
i. Shri Vinod Kumar, Technical Officer, MoEF&CC (SU Division)
ii. Shri Virendra Kumar Sharma, Deputy Director (Trade), DoAHD
il. Shri Himanshu P. Pandit, Assistant, Safety and Security Studies Division, Department of Atomic Energy

iv. Dr Dilip Kumar Srivastava, Assistant Commissioner, DoACE&FW

V. Shri Sanatanu Dhar, Under Secretary {Supply &amp; Bio- Refinery], MoPNG
Vi, Shri Prasenjeet, Technical Expert, CITES Cell, Wildlife Division, MoEFCC
vif. Shri Dheeraj Kumar,Dy. Secretary, Ministry of Mines

In attendance:
i Shri S.K. Mohapatra , Deputy DGFT
if. Shri Ram Paul Singh, FTDO

3. Altogether 192 applications {including 100 deferred cases] were considered by the EFC, out of which 80
cases were approved including 28 cases on post facto basis, 12 cases were rejected & closed and remaining 160
cases have been deferred due to want of comments/NOC from the concerned administrative Minisuy/Departmment
or information from the applicants. The decision of the Committee is indicated in the tabulated statement given
below:

DEPTT. OF AGRICULTURE COOPERATION AND FARMES WELFARE (DoAC&FW) (Seed Cases)

S. |Name of the Firm File No. Item Description Date of Decision of EFC / remark
No. receipt of
application

a.Acacia mangium Seeds
b. Grevillea rebusta Seeds
c.Pterocarpus Santalinus
d. Santalum Album Seeds
e. Tectonal Grandis (Teak)
Seeds

f. Dalbergia spp Seeds

HQRXEXLAPPL] .
1 |SRI SAI FORESTRY| Y00 186040AM fl' Mahogani Seeds 17.09.2021 [Deferred due to want of comments
22 - Pongamia  Pinnaty / NOC from DoAC&FW.
Seeds
i. Jacaranda Seeds
i. Mimusops spp (spanich
cherry) Seeds
k. Eucalyptusg
camaldulensis Seeds
1. Carvota Seeds
.Tectcnal Grandis (Teak)
HQRXEXLAPPLgeeds Deferred due to want of comments
> |SRISALFORESTRY YOOISSS“QAM b. Santalum Atbum Seeds | 17972021/ NOC from DoAC&FW.

c. Pterocarpus Santalinus

MAHINDRA AGRI {HQRXEXLAPPL

Hybrid Rice (Paddy ) Deferred due to want of comments

3 S?JIII\I;IJI"I%ISSS Y00282629/0AM seeds 15.12.2021 / NOC from DoAC&FW.
HORXEXLAPPLY
) TIRUPATHI AGRI . Deferred due to want ef comments
4 GENETICS Y0033§2200AM Rice seeds 01.02.2022 / NOG from DoACE&FW
PRIVATE LIMITED
< GOODREEL ig&%ﬁgﬁiﬁ%Non Basmati Rice Paddy 03.02.2022 Deferred due to want of comments|
EXPORT PRIVATE 97 Other than seed quality e / NOC from DoAC&FW
LIMITED
HQRXEXLAPPL Lo
. - Non Basmati Rice Paddy Deferred due to want of comments
0 I\RIS%%@(N)IS‘SALA Y003428§°3AM Other than seed quality 09.02.2022 / NOC from DocAC&FW

s




lApproved on the basis of
comments/ NOC received from
cortevn  gsextaen DoaCt e 01 Yo w1
7 AGRISCIENCE [Y00349796AM [Hyvbrid Rice Seeds 10.02.2022 Ea / ' .
oy xport-37) dated 12.04.2022 for
SEEDS PRIVATE 22 . o .
LIMITED export of 100 Kgs Hybrid Rice
Seeds to Egyvpt by M/s Cortevy
lAgriscience Seeds Private Limited.
lApproved on the basis of
comments/ NOC received from]
DoAC& FW  wvide OM No.l
CORTEVA HQRXEXLAPPL 153/2021-8D.1V  (273RD  EXIMA
b AGRISCIENCE [Y00350248AM [Hybrid Rice Seeds 10.02.2022 [Export-36) dated 12.04.2022 for
SEEDS PRIVATE 22 export of 500000 Kgs Hybrid Ricej
LIMITED Seeds to  Philippinesby M/s
Corteva Agriscience Seeds Private]
{Limited.
o gg&%ﬁg’giﬁ Non Basmati Rice Paddy 16.02.2022 Deferred due to want of comments
SHIV TRADERS 79 Other than seed quality T / NOC from DoAC&FW
lApproved on the basis of
comments/ NOC received {rom)
DoAC& FW vide OM No. 14
HQRXEXLAPPL - -
BAYER = ; . - . 153/2021-5D.IV  (273RD  EXIMA
I ] .
0 BIOSCIENCE Y0033282241AM Hybrid Rice Seeds 17.02,2022 Export-35) dated 12.04.2022 for
PRIVATE LIMITED export of 665 kgs Hybrid Rice
Seeds by M/s Bayer Bioscience
Pvt Ltd.
HQORXEXLAPPL R Deferred due to want off
P, Non Basmati Rice Paddy P .
l1 IRFAN TRADERS YO0358877AM Other than seed quality 17.02.2022 mfoymauon frpm the firm.Last
22 reminder to be issued.
12 Anushka %g&é%ﬁggii? Nonn Basmati Rice Paddy 94.02.2022 Deferred due to want of comments
- : . Other than seed quality e / NOC from DoAC&FW
International 22
HOQRXEXLAPPL oo
n = Non Basmati Rice Paddy .- Deferred due to want of comments
13 {ADARSH TRADERS YOOSSQfSSOAM Other than seed quality 15.03.2022 / NOC from DoAC&FW
HQORXEXLAPPLY Deferred due to want of comments
14 [RALLIS INDIA Y00389348AM |[Hybrid Rice Seeds 16.03.2022 [0 A CaFW
LIMITED 22 / rom Do
HORXEXLAPPLY R
¢ [SAINIK RICE MILL - ; Non Basmati Rice Paddy|, - Deferred due to want of commentg
15 Y0039§£ O3AM 5 her than seed quality |1 022922 1/ NOC from DoAC&FW
Approved on the basis of
WNR SEEDS comments/ NOC received from)
PR Torxexiapey 153/2020 SDIV  (273RD  EXDM
16 Y0039§27'32AM Hybrid Rice Seeds 17.03.2022 Export.40) dated 12.04.2022 for
export of 100000 Kgs Hybrid Rice]
Seeds to Nepal by M/s VNR Seeds
Private Limited.
[TRIMURT! PLANT |HQORXEXLAPPL et a4 ] ¢
17 |{SCIENCES Y00394340AM [Hybrid Rice Seeds 21.03.2022 T\Ig‘g‘} dugtzc‘:‘;ﬁvo comments
PRIVATE LIMITED 22 / rom Lo
o




HORXEXLAPPL

Non Basmati Rice Paddy

Deferred due to want of comments

AMAR 402 ‘
18 ENTERPRISES Y0040;§43AJM Other than seed qualitj.-‘ 28.03.2022 / NOC from DoAC&FW
19 |SRI SAI FORESTRY %ggﬁﬁﬁgﬁiﬁl«‘ . d 59.03.2022 Deferred due to want of comments
232 orest seeds e / NOC from DoAC&FW
HQRXEXLAPPLL . . . . i . )
by [BAYER YO0406003AM H}bnd Rice (Paddy] Arize 29.03.2022 Deferrefd due to want of comments

BIOSCIENCE 29 6444 Gold Seeds / NOC from DoAC&FW

PRIVATE LIMITED
lJApproved on the Dbasis of
comments/; NOC received from]
DoAC& FW vide OM No. 1-

. HQRXEXLAPPL -
SAVANNAH SEEDS j R ; ‘ 153/2021-8D.IV  (273RD EXIM

) .

! IPRIVATE LIMITED YOO4026§24’W Hybrid Rice Seed 29.03.2022 |0 ort-41) dated 12.04.2022 for
export of 20000 gms Hybrid Ricel
Seeds tc Bangladesh by M/
Savannah Seeds Private Limited.

HORXEXLAPPL

by [BAYER pdk e . Deferred due to want of comments

2 I EIOSCIENCE 3204102&}\1\& [Hybrid Rice Seed 31.03.2022 / NOC from DoAC&FW

PRIVATE LIMITED
lApproved on the |basis of

MAHYCO PRIVATE] comments/ NOC received from

23 e 00000 1440 [Hbrid Rice Seed 04.04.2022 ?ﬁgfc 2882?8{}2%6 (gé’gth .
- o3 5 A7 Export-32) dated 02,09.2021 forf
export of 80 MT Hybrid Rice Seeds
to Bangladesh by M/s Mahyvco
Private Limited.
FARMSON  BIO-HQRXEXLAFPL ] - Rejected. Currently. the item ig
>4 {TECH YOG000017TAM gggm SEED-BOMBAYly< 549022 funder Prohibited categorv as per
23 Schedule-2 Export policy, 2018.
Deferred. Since comments havey
already been recetved from D/d
IAC&FW, The application will be
. [MALAY  SEEDG[FIRREXLAPPLIA oy spEp.BOMBAY] considered upon the change in
23 Y00000023AM 06.04.2022 L ;

PVT LTD 53 RED export policy of onion seed tol
Restricted category, for which g
communication has already been)
sent.

PASHUPATINATH |HQRXEXLAPPL o

L. [ENTERPEISES Non Basmati Rice Paddy ~~|Deferred due to want of commentg
-0 YOB0OUO30AM |oyther than sced quality | 701 2%22[/ NOC from DoAC&FW
OM ENTERPRISES
g gg&%%ﬁgﬁi?Non Basmati Rice Paddy 07.04.2022 Deferred due to want of comments
B Other than seed quality T / NOC from DoAC&FW
23 q &
M/S. SHRISTI
SIDDHARTH HORXEXLAPPL .
e ITRADING Non Basmati Rice Paddy | .- Deferred due to want of comments
28 520000036[“’1 Other than seed quality |7 9%29%21, NOC from DoAC&FW
Rejected as no license ig
g 4308 AGRE%&%%%E%?E% Hybrid Maize Seeds 16.04.2022 required. The item is under free|
[~ |GENETICS 233 (JKMH 502) T category as per Schedule-2 Exporg
LIMITED policy, 2018




Deferred. Since comments have
already been received from D/o
HORXEXLAPPL, Onion Seed, Variety- ?(SHS;ELGJ hfl ggpl‘ldiitmc?]agllé ]?Iel
30 [MALAV SEEDSYD0000075AM eea, * I _up : 8
Bombay Red 19.04.2022 lexport policy of onion seed to
PVT LTD 23 N . . . i
Restricted category, for which 4
communication has already been]
SCILt.
Deferred. Since comments have
already been received from D/
AC&FW, The application will be
5, [MALAY smm?&%ﬁ%ﬁ%@iﬂ‘ Onion Seed, Variety- considered upon the change inl
" IPVT LTD Bombay Red 19.04.2022lexport policy of onion seed tof
23 . | A\ ,
Restricted category, for which a
communication has already been)
sent,
o HQRXEXLAPPL
.- |Bayer  Bioscience . . S |Deferred due to want of comments
ol 1
3 Ipvt. Led. ;gOOOOOQSAM Hybrid Rice Seed 22.04.2022 / NOC from DoAC&FW
Deferred, The firm has to furnish
an affidavit to DoAC&FW for the
change in name of variety of
seed in export authorization. An
. L HQRXEXLAME o e
y; [paver - Biesclence ngngn00714 [Hybrid Rice Seed 19.04,2022 [davit that no Indian germplasmy
Pvt. Ltd. N3 has been used in developing this
new variety of seed may be
submitted to DoAC&FW  for
consideration of their amendment
request.
Department of Animal Husbandry and Dairying
HQRXEXLAPPL{RICE HUSK,CHURA]
. A2Z EXPORT - ! Deferred due to want of comments
34 COMPANY Y00152700AM BHURVTSA, BRAN  AND(03.08.2021 / NOC from DoAHD
22 HUSK
A, Murrah Milking
HQRXEXLAPPL Buffalo .
s NARWAL DAIRY 0017331 1AM B Murrah Buffalo |20 08.2021 Deferred due to want of comments
FARM . / NOC from DoAHD
22 Bull !
C. Calves
HQRXEXLAPPL
" GURU SMARTH P . Deferred due to want of comments
36 EXPORT YOOZ-}:;;IQAM PADDY HUSK 10.11.2021 / NOC from DoAHD
Rejected. Due to non submission
HORXEXLAPPL s ;
a MECTEC ) of requisite documents despite
37 INDUSTRIES YOO28§2182AM WEEAT BRAN 13.12.2021 issue of several reminders issued]
by DGFT
HQRXEXLAPPL Deferr d d to w t f t
33 RAJIMPEX  |Y00284973AM WHEAT BRAN 14.12,2021 ;5 or18¢ GUE o WanT of Comments
99 / NOC from DoAHD
- HOQRXEXLAPPL]
R RADHAKRISHNA . = Deferred due to want of comments
39 ENTERPRISE YOOQSSSS—!—AM WHEAT BRAN 15.12.2021 / NOC from DoAHD
HQRXEXLAPPL
] puol Deferred due to want of comments
40 AFAIRVOICE [Y003 12!266.3AM WHEAT ERAN 13.01.2022 / NOC from DoAHD
HORXEXLAPPLANIMAL FEED Deferred due to want of comments
41 VASU & SONS | YG0324021AM[SUPPLEMENT - WHEAT 19.01.2022
/ NOC from DoAHD
22 BRAN
HQRXEXLAPPL .
42 [YASH TRADERS  [Y00327783AM [WHEAT BRAN 22.01.2020 [Peferred due to want of comments
5o / NOC from DoAHD
HORXEXLAPPL ]
13 TAPAN TRADERS [Y0G331319AM [WHEAT BRAN 25.01.2022 [Peferred due to want of comments
9 / NOC from DoAHD
Based on the comments recewed|
from DoAHD vide OM No. L-
. HORXEXLAPPL
] MAA ANNAPURNA il e |110102(1)/28/  2022-Trade—Part2
14 RICE CONCERN YOO3:>282132AM WHEAT BRAN 17.02.2022 (E-21623) dated
01.04.2022 export license was
issued to the _firm with the

1

-




approval of Chairman EFC.
EFC has approved the case on
Post facto basis
Based on the comments received
from DoAHD vide OM No. L-
110102(1)/28/ 2022-Trade—Part2
(E-21625) dated|
45 | T A ENTERPRISE };S&%ﬁiﬁ WHEAT BRAN 17.02.202201:04.2022 export license was
i 79 o issued to the firm with thel
approval of Chairman EFC.
EFC has approved the case on
Post facto basis
lApproved on the basis of
comments/, NOC received from|
DoAC&FW  wvide OM No. LA
SPI;ISQRSES%ISE o/ HORXEXLAPPL 110102(1)/266/2021- Trade (E-
16 YO0363089AM | FROZEN BOVINE SEMEN|[23.02.2022(20801) dated 19.04.2022  for
RESEARCH ‘ "
CENTER 22 export of 10900 Nos frozen boyme
semen to Sri Lanka by M/s Hisar
Bovine Sperm Statition & Research|
Center.
Based on the comments received
from DoAHD wvide OM No. LA
110102(1)/28/ 2022-Trade-Part2
HQRXEXLAPPL (E-21625) dated
47 | SK ENTERPRISE {Y00363234AM WHEAT BRAN 23.02.2022(01.04.2022 export license was
22 issued to the firmm with the
approval of Chairman EFC
EFC has approved the case onl
[Post facto basis
N K AGRO HQRXEXLAPPL] )
15 | EXPORTS (INDIA) | YDO367890AM WHEAT BRAN 25.02.2022 ?gg’é‘}fﬁ?nugégggm of commentsy
PRIVATE LIMITED 22
Based on the comments received
from DoAHD vide OM No. LA
110102(1)/28/ 2022-Trade-Parn?2
HQRXEXLAPPL (E-21623) dated|
19 VASU & SONS  {YOO374373AM WHEAT BRAN 03.03.2022 [01.04.2022 export license wag
22 issued to the firm with the
approval of Chairman EFC
EFC has approved the case on
[Post facto basis
i PURNIMA HQRXHEXLAPPL _ Deferred due to want of comments
30 ENTERPRISE YOG3 JS%SSGAM WHEAT BRAN 07.03.2022 |/ NOC from DoAHD
i JONA HQRX_EXL/}PPL Deferred due to want of comments
51 WORLDWIDE Y003 f§§4oAM WHEAT BRAN 08.03.2022 [/ NOC from DeAHD
HQRXEXLAPPL Deferred due to want of comments
52 F%%%TDRLEI%D Y00379762AM WHEAT BRAN 08.03.2022|/ NOC from DoAHD
22
Based on the comments received)
from DoAHD vide OM No. LA
110102(1)/28/ 2022-Trade-Part2
HQRXEXLAPPL (E-21625) dated]
53 | ORIEDT BAFORTS Iyooag1208aM WHEAT BRAN 09.03.2022|01.04.2022 export  license  was
22 issued to the firm with the
approval of Chairman EFC.
EFC has approved the case on
[Post facto basis
CEREAL STRAW AND Deferred due to want of comments
HQRXEXLAPPLHUSI“S’ UNPREPARED, / NOC from DoAHD
54 [DRISHTI Y00386409AM | Do THER OR NOT 14.03.2022
ENTERPRISES 9 CHOPPED, GROUND, T
PRESSED OR IN THE
FORM OF PELLETS
BROTHERS HQRXEXLAPPL Deferred due to want of comments
55 [YOO38H6729AM [WHEAT BRAN 14.03.2022 |/ NOC from DoAHD
TRADING 55




Based on the comments received|
from DoAHD vide OM No. L-
110102(1y/28/ 2022-Trade-Part2
HQRXEXLAPPL, (E-21623) datecj
56 [DEY ENTERPRISE [Y00387291AM {WHEAT BRAN 15.03.2022 |01.04.2022 export license wa
22 issued to the firm with the|
approval of Chairman EFC
EFC has approved the case on|
Post facto basis
HOQRXEXLAPPL) Deferred due to want of comments
57 [WASU & SONS YO0387338AM [WHEAT BRAN 15.03.2022 |/ NOC from DoAHD
22
. HQRXEXLAFPPL
o |[KRISHNA pl - Deferred due to want of comments|
58 TRADERS (NEW) 5’303906231&\11 WHEAT BRAN 17.03.2022 / NOC from DoAHD
. HQRXEXLAPPL
- [RRISHNA - Deferred due to want of comments
59 TRADERS (NEW) }2/20390627AM 'WHEAT BRAN 17.03.2022 / NOC from DoAHD
HORXEXLAPPLIBRANS, SHARPS, AND Deferred due to want of comment
60 IM/S. ASHA [Y00391612AM |[OTHER RESIDUES CF 17.03.2022 NOC £ DoAHD 9
22 WHEAT / rom Do
HORXEXLAPPLIBRANS, SHARPS, AND Deferred due to want of comments
61 IM/S. ASHA [Y00391613AM {OTHER RESIDUES OF 17.03.2022 / NOC from DoAHD
22 [WHEAT
HORXEXLAPPLIBRANS, SHARPS, AND Deferred due to want of comments|
62 |M/S. ASHA Y00391614AM [OTHER RESIDUES OF 17.03.2022 / NOC from DeAHD
22 WHEAT
Based on the comments received
from DoAHD vwvide OM No. L-
110102{1)/28/ 2022-Trade-Part?|
HORXEXLAPPL (E-21625) dated|
63 |[DEY ENTERPRISE [YO0395265AM [WHEAT BRAN 21.03.2022 [01.04.2022 export license was
22 issued to the firm with the
approval of Chatrman EFC
EFC has approved the case on :
Post facto basis
Based on the comments received q
from DoAHD vide OM No. L-
. 110102(1)/28/ 2022-TradePart?
N HQRXEXLAPPL i ] oy
61 rS;WAMIJI WORLD 00395269AM [WHEAT BRAN 51.03.2022 (E-2162a] (lgted 01.04.2022 exptr‘)rr
RADE 5 license was issued to the firm withy
the approval of Chairman EFC
EFC has approved the case on|
Post facto basis
Based on the comments received|
fromn DoAHD vide OM No. LA
110102(1)/28; 2022-Trade-Part2|
MARUTI HORXEXLAPPL (E-21625) dated!
53 iNTERNATIONAL [YO0395272AM ’WHEAT BRAN ‘ 21.03.2022 |01.04.2022 export license way
22 issued to the firm with the
approval of Chairman EFC
EFC has approved the case on
Post facto basis
Based on the comments received
from DoAHD vide OM No. L-
110102(1)/28/ 2022-Trade-Part2
HQRXEXLAPPL = 1 -
MARUTI el (E-21623) dated 01.04.2022 export]
¢ INTERNATIONAL  [f00395272AM WHEAT BRAN 21.03.2022 hy e nse was issued to the firm with]
the approval of Chairman EFC
EFC has approved the case on
Post facte basis
Based on the comments received]
from DocAHD vide OM No. LA
110102(1)/28/ 2022-Trade-Part2
. HORXEXLAPPL (E-21625) dated|
67 A ATa AN [¥00395283AM [WHEAT BRAN 21.03.2022 [01.04.2022  export license way
MITED |, . .
22 issued to the firm with th
approval of Chairman EFC
EFC has approved the case on
Post facto basis
SUMIT HOQRXEXLAPPL -5 |Based on the comments received|
55 [COMMERCIAL CO. [v00305257an |"HIEAT BRAN 1032022 lom DoAHD vide OM_No. L-

r&
AW




L TRADES 23

22 110102{1)/28/ 2022-Trade—Part?
(E-21625) dated|
01.04.2022 export license wasg|
issued to the firm with the
approval of Chairman EFC
EFC has approved the case on
Post facto basis
Based on the comments received
from DoAHD wvide OM No. LA
110102(1)/28/ 2022-Trade-Par:2
HQRXEXLAPPL] (E-21625) dated|
59 M K TRADERS [YO0395385AM WHEAT BRAN 21.03.2022 [01.04.2022 export license wag
22 issued to the firm with thel
approval of Chairman EFC
EFC has approved the case on
Post facto basis
Based on the comments received|
from DoAHD vide OM No. L-
110102(1)/28/ 2022-Trade—Part2
HQRXEXLAPPL (E-21625) dated
7o [OLANT EXIM 062055530 WHEAT BRAN 21.03.2022 [01.04.2022 export license was
PRIVATE LIMITED ) .
22 issued to the firm with the
approval of Chairman EFC
EFC has approved the case onj
[Post facto basis
Based on the comments received
from  DoAHD vwvide OM NolL
SHARANAM  [HQRXEXLAPPL £-21635) dated 01,04 2055 o
71 JREALINFRA Y00396030AM [WHEAT BRAN 22.03.2022 [{ ) da 042022 expor
PRIVATE LIMITED |22 license was issued to the firm with]
the approval of Chairman EFC
EFC has approved the case or
[Post facto basis
HQRXEXLAPPL
SARDAR iy . Deferred due to want of comments
- ,
72 BROTHERS & CO 5’80399r86AM WHEAT BRAN 24.03.2022 / NOC from DoAHD
. HUPITER HOQRXEXLAPPL - Deferred due to want of comments
. \ ‘
" INTERNATIONAL [Y00401285aM | HEAT BRAN 25:03.2022 1 N 5 from DoAHD
2
HQRXEXLAPPL Deferred due to want of comments
74 [VISHAL TRADING [YCOOO0002AM [WHEAT BRAN 01.04.2022 [ HE 0 wan o
53 / NOC from DoAHD
ONWARD HORXEXLAPPL Deferred due to want of comments
75 |[COMMODEAL YOO000C04AM [WHEAT BRAN 02.04.2022 / NOC from DoAHD
PRIVATE LIMITED [23
HQRXEXLAPPL .
76 |MINATI TRADERS [YOOOCDOOSAM [WHEAT BRAN 02.04.2022 [Peferred due to want of comments
03 / NOC from DcAHD
HORXEXLAPPL ]
77 M/s Trisha Exports|YCO0000006AM [WHEAT BRAN 02.04.2027 [Peferred due to want of comments
b3 / NOC from DoAHD
HQORXEXLAPPL)
. . ~ |Peferred due to want of comments
78 J.N.AGENCY ;’gOOOOOO?AM WHEAT BRAN 02.04.2022 / NOC from DoAHD
HORXEXLAPPL,
SAWDAGAR Deferred due to want of comments
79 EXPORTS ;gOOOOOOSAM IWHEAT BRAN (02.04,2022 / NOC from DoAHD
HQRXEXLAPPL _
80 {MANTRIIMPEX  [YOOOOOOOSAM [WHEAT BRAN 02.04.2022 [Peferred duc to want of comments
03 / NOC from DoAHD
HQRXEXLAPPL
NBS GROUP Deferred due to want of comments
31 INTERNATIONAL ;’gOOOOOIIAM IWHEAT BRAN 04.04.2022 / NOC from DoAHD
HQORXEXLAPPL, §
$2 [DEY ENTERPRISE [YOOOC0028AM [WHEAT BRAN 07.04.2022 [Peferred due fo want of comments
3 / NOC from DoAHD
HQRXEXLAPPL )
$3 [P.S.INTERNATIONAYGOOD0037AM [WHEAT BRAN 08.04.2022 [Peferred due to want of comments

/ NOC from DoAHD




HQRXEXLAPPL )
84 [Binayak Enterprise [YOC000043AM [WHEAT BRAN 10.04.2027 [Peferred due 1o want of comments
03 / NOGC from DoAHD
HORXEXLAPPL
- [WINWIN EXIM _ Deferred due t tof
85 'YOO000054AM [WHEAT B 22 8¢ ue Lo want of comments
[NDLA 0 EAT BRAN 14.04.2022 [ LA T
ARISTRO HORXEXLAPPL,
8 [RUSINESS YOO00G055AM [WHEAT BRAN 14.04.2020 [Peferred due to want of comments
PRIVATE LIMITED |23 / NOC from DoAHD
- HORXEXLAPPL)
OKE Deferred d vant of
87 [Y00000064 p eI1erTe ue Lo warnt ot comments
INTERNATIONAL ) 0000003AN [WHEAT BRAN 18.00-2022 1, 90C from DoAHD
HORXEXLAPPL)
GHOSH Deferred due to want of
88 YOOOOOO69AM A A . el1e ue to wault of comments
ENTERPRISE [0 HEAT BRAN 19.04-20221,N0¢ from DoAHD
HORXEXLAPPL
$9 [MINATI TRADERS [Y00D00072AM [WHEAT BRAN 19.04.2022 [Peferred due ta want of comments
23 / NGC from DoAHD
HORXEXLAPPL ]
9 [Purushottam das [YO0000073AM [WHEAT BRAN 19.04.2022 [Deferred due to want of comments
Agarwal & Others  [23 / NOC from DoAHD
HORXEXLAFPL )
61 [Purushottam das [YOO000O74AM [WHEAT BRAN 10.04.2022 [Peferred due to want of comments
Agarwal & Others |23 / NOC from DeAHD
H LAP
5, [SUDHARM Y(%%%gé(W MIZLWHE AT BRAN 10.04.2022 [Deferred due to want of comments
AYATNIRYAT 3 : / NOC from DoAHD
PRIVATE LIMITED
HORXEXLAPPI eforred d o
03 [DEY ENTERPRISE |Y00000078AM WHEAT BRAN 19.04.2022 [SSIEITeA CUe [0 Want of comments
33 / NOC from DoAHD
HORXEXLAPDLJ eforred duc to want of .
o4 [MOOL CHAND YO00C00S0AM WHEAT BRAN 20.04.2027 [oeierred due (o want of commentsy
BUCHA 23 / NOC from DoAHD
HORXEXLAPPL)
- [PODDAR 20.04.2022 |Deferred due to want of comments
5
5 ansimmss Yooooggsmm WHEAT BRAN NG from DoAtD
PRIVATE LIMITED
HORXEXLAPPL eterrod d ot
56 [MTE EXIM YOO000034AM WHEAT BRAN 20.04.2022 [ 75875 “Etgf‘;gn“’ commenty
PRIVATE LIMITED 23 / NOL trom Do
HORXEXLAPPL ] 4
07 |SEN YO0000089AM WHEAT BRAN 20042022 D‘;Ifggefd du]‘; {o want of comment
[NTERNATIONAL 23 / rom Do
HORXEXLAPPL Deferred due t want of .
08 [GREEN LINE AGRIYO0000090AM WHEAT BRAN 20.04.2020 |- S1erred due 10 Want ol commenis
CROP 53 / NOC from DoAHD
HORXEXLAPPI Deforred due 10 want of .
99 | VASU & SONS  |YO0000095AM WHEAT BRAN 21.04.2022 {0 SIeITeE GUE 1o Want ol comments
23 / NOC from DoAHD
Ministty of Envirotiment Forest and Climate Change
{SU Division)
Based on the comments received|
from M/o EF&CC (sul
Red Sanders wood division) vide OM 3-16/2021-SUj
AQSA HQRXEXLAPPL furniture o dated 01.04.2022 export license|
100 Y00195238AM " pat 27.09.2021 fwas issued to the firm with the]
ENTERPRISES Confiscated — Government i .
22 of Karnataka approval of Chairman EFC
EFC has approved the case on
[Post facto basis
Based on the comments received|
from M/o EF&CC {SU|
division]) vide OM 5-4/2019-5U]|
RAATI RAJAN HQRXEXLAPPL| RED SANDERS WOOD IN dated 01.04.2022 export license]
101 IMPEX YO0237636AM VAP FORM OF 01.11.2021 pwas issued to the firm with the
22 FURNITURE SIZES approval of Chairman EFC

EFC has approved the case on]
Post facto basis [

S




Red Sanders Wood Square
Logs (PTERQCARPUS
SANTALINUS) in from of Based on the comments received
t 1 -
rectangular and square from  M/o  EF&CC  (SU|
wooden blocks, Parts of i . e
various sizes of furniture division} vide OM 5-7/2019-SUj
62 | RURAL ARTISANS Iég%%gﬁiﬁ (maximum cross section , dated 01.04.2022 ~export Lcense
| CRAFT CENTER - B) size : 15 em % 15cm 211 .2021’was lszlue?CLo _the firm with the
x2.5Mtr) approval o airman EFC
Red Sanders Wood Square
Logs (PTEROCARPUS Pl:;‘F(i fhar.t; abppijoved the case on
SANTALINUS} in from of ost 1acto basls
rectangular and square
wooden blocks, Parts of
RED SANDERS WOOD IN
03 K VISWANATHA HORXEXLAPPL Logggiﬂhggggé?gﬁTs Deferred due to want of comments
13 REDDY Y003 f212048AM ARTIFICICALLY GROWN 28.02.2022 1/:)N OC from MoEF&CC {SU
TREES FROM vision).
PATTALAND
Red Sanders Woed in Log
[NRICH INFRA ANDJHQRXEXLAPP form exclusively of Deferred due to want of comments
104 INDUSTRIES Y00397001AM Culdvation Origin 22.03.2022|/NOC from MoEF&CC (SU
PRIVATE LIMITED 22 obtained from private land Division).
(including pattaland)
RED SANDERS WOOD IN|
LONG CYCLEHQRXEXLAPPL L.OGS AND ROQOTS FORM Deferred due to want of comments
105 CHENNAI 00410189AM |OBTAINED FROM| 31.03.2022|/NOC from MoEF&CC sy
) 22 JARTIFICIAL ORIGIN O Division).
PATTALAND
P HOQRXEXLAPPL Deferred due to want of comments
106 (AEMIGHTY  AQSAR 0074y [favaland  Red  Sanders o oy n005(/NOC  from  MOEF&CC  (SU
EXFO LLP 'Wood Logs s
23 Division).
HQRXEXLAPPL Deferred due to want of comments
107 PLMIGHTY  AQSAi 06600004 [attalend - Red - Sandery o o4 op0s|/NOC from  MoEF&CC  (SUL
EXPO LLP [Wood Logs A
23 Division).
Red Sanders Wood Logs inl
SSN EXI“HQRXEXLAPPL Log Form exclusively of] Deferred due to want of comments|
108 J TTY00000047AM [Cultivation Originf 11.04.2022|/NOC from MoEF&CC Sy
PRIVATE LIMITED . . A
23 obtained from Private land| Division).
including Pattaland
Red Sanders Wood Rooty
SSN EXIME—IIQRXEXLAPPL exclusively of Cultivatior) Deferred due to want of comments
109 0C000048AM [Origin  obtained  fromj11.04.2022|/NOC  from  MoEF&CC  [SU|
PRIVATE LIMITED N . . L
23 Private land includin Division).
Pattaland
Rejected. As per the Export policy,
HQRXEXLAPPL, 2018, the ITC (HS) Code 4401 i
110 JK PAPER LIMITED[Y00000063AM . 18.04.2022 lunder prohibited category thereby,
23 Subabul Chips Sample the item is not permitted for
export. B
o




Closed. In response to
MoEF&CC(SU Div) OM No. 3-
Nishant N 7/2021-8U dated 22.04.2022, it ig
Nishan romas- . . informed that the application has
L e 51490/AM21 (Sandalwood Oil 03.03.2021 f L T L EFCP};eemg o
dated 31.08.2021 due to nor)
submission of requisite documentﬁ
bv the firm.
(Ozone Cellj
Based on the comments received)
1,1,1,2 ffrom M/o EF&CC {Ozone
TETRAFLUOROETHANE cell) vide OM No.11/22/2022-
HORXEXLAPPLIHFC 134a) (R 134a) OC dated 31.03,2022 exporﬂ
12 [SRF LIMITED {Y00404322AM |b. R-404A (BLEND OF 28.03.2022 Jlicense was issued to the firm withy
22 R143a + R125 + R32} the approval of Chairman EFC
c. R-407C (BLEND OF
134a+R32+R125 [EFC has approved the case on
Post facto basis
Based on the comments received|
Saturated flucrinated from M/o EF&CC {Ozoneg
derivatives of acveli cell) vide OM No.11/22/2022-
HQRXEXLAPPLhvdrocarbons:- - 1,1,1.2 OC  dated 31.03.2022 expory
3 |SRF LIMITED [Y00404325AM |Tetrafluoroethane (HFC«‘ 28.03.2022 [license was issued to the firm with
22 134a) and 1,1,2,2 the approval of Chairman EFC
tetrafluorcethane  (HFCH
134) IEFC has approved the case on
Post facto basis
CONVERGENCE |[HQRXEXLAPPL Deferred due to want of
114 ICHEMICALS (YOO000C68AM [Hexaflucroisopropanol 19.04.2022 jcomments/NOC {rom M/o EF&CC
PRIVATE LIMITED |23 (Ozone cell)
HORXEXLAPPL 19.04.2022 |Peferred due to wanr  of
L5 |SRF LIMITED [YOO000070AM [HFCs comments/NOC from M/o EF&CC
23 (Czone cell)
NAVIN FLUORINE [HQRXEXLAPPL(1,3,3,3- Deferred due to want oﬁ
116 INTERNATIONAL WOGOOOO96AM TETRAFLUOROPRCPENE |21,04.2022 lcomments/NOC from M/o EF&C
LIMITED 23 (HFO1234ze) (Ozone cell) W

Wildlife Division

Deferred due to  want 011
SERUM INSTITUTEHQRXEXLAPPL comments/NOC from M/o EF&CQ
117 |OF INDIA PRIVATE[YO0402181AM Vero Cell Line CCL 26.03.2022|(WL Div). The deparunent hag
LIMITED 22 sought information/documents
from the firm.
Department of Atomic Energy
118 Based on the comments received from
DAE vide email dated 30.03.2022 export]
SUKASO HQRXEXLAPP ZIRCOMAT 5 Micron / license was issued to the firm with the
CERACOLORS }Y00349415AM 325 Mesh - Powder 09.02.2022 gpproval of Chafrman EFC,
PRIVATE LIMITED 22 (Ceramic Opacifier)
EFC has approved the case onj
Post facto basis
e SUKASO  |HORXEXLAPPL| ZIRCOMAT 5 Micron / Approved / oc mfecei‘jjgls fmflj
CERACOLORS |YO0384504AM 325 Mesh - Powder 12.03.2022 DAE vid ail d 12 04.2022)
‘ . . vide em ate .04,
PRIVATE LIMITED 22 {Ceramic Opacifier) ZIRCOMAT 5

for export of 1650 M

A




Micron / 325 Mesh - Powded
(Ceramic Opacifier) to Saudi Arabig
& Brazil by M/s Sukaso Ceracolorsg
Pvt Lid.

120

5.B. ZIRCON

HQRXEXLAPPL

Zirconium Opacifier (ZRO-

pproved on the Dbasis of
comments/ NOC received from]
DAE vide email dated 21.04,2022

PRIVATE LIMITED Y00390869AM 1) for export of 40 MT Zirconigm
22 Opacifier {ZR0O-1} to Russi

Federation by M/s S.B. Zircon

Private Limitd.
121 Approved on the basi
of comments/ NOC received froml
DAE vide email dated 12.04,2022
HORXEXLAPPL = 2
TORRECID INDIA for export of 150 MT ZIRCOMAT 35
PRIVATE LIMITED YDO39§2785AM ZIRCONIUM SILICATE \icron / 325 Mesh - Powded
(Ceramic Opacifier) to Bangladesh
by M/s Torrecid India Private

Limitd.

122 |SUKASO HOQRXEXLAPPLIZIRCOMAT 5 Micron / [Deferred due to want of
CERACOLORS YOO409330AM (325 Mesh - PowdeAOl.O4.2022 comments/NOC from DAE
PRIVATE LIMITED |22 (Ceramic QOpacifier)

123 |SUKASQ HORXEXLAPPLIZIRCOMAT 3 Micron / Deferred due to want of
CERACOLORS [YOO0C0020AM 325 Mesh - Powder[06.04.2022 jcomments/NOC from DAE
PRIVATE LIMITED |23 (Ceramic Opacifier)

124 [SUKASO HORXEXLAPPL{ ZIRCOMAT 5 Micron / [Deferred due to want of
CERACOLORS [¥CO0Q0092AM 325 Mesh - Powder comments/NOC from DAE
PRIVATE LIMITED |23 (Ceramic Opacifier)

Ministry of Petroleum & Natural Gas

125 NUVAE HORXEXLAPPLIS o tired Ethy! Alconol Deferred  due to want  of
HEALTHCARE 00410047AM 60 ) N ts/NOC from MoPNG
PRIVATE LIMITED [22 Yo /v omments/NOC from MoPNG.

Ministry of Mines
126 Deferred due o want of
ADAPTIWISE information from the firm a
MANAGEMENT };gé%%%ii? Farm Soil Samples sought by Ministry of Mines vide
CONSULTING 22 o p OM No. 16/1/2022-Mines V dated
PRIVATELIMITED - 17.02.2022. Last reminder to be
issued to firm.
5= —— -
12 ALLAHABAD %g&%ﬁiﬁiﬁ% S&ﬁ&;ﬁégg;&iﬁg ;N Deferred due to want  of
SANDS . comments;/NCC from M/o Mines.
22 SOAP
Miscellaneous Applications
i2 MURLIDHAR HQRXEXLAPPL Closed. Firm is not responsive to
& METALLINE Y0G301315aM Trigger Bar emails issued by DGFT seeling
INDUSTRIES 22 larification on item.
12 Closed. As per ITC (HS) Export
STERILE HYPCDERMIC . . N .

® |6.5.7.CORPORATIO R A L D ISPOSABLE SYRINGES 3 policy 2018, the item of export 1

N LIMITED OUR0SSSDAM T ML (LUER-SLIPYWITH punder free category & does no
2 . require export authorization froim
NEEDLES 21G) DGFT

(lf IMAGINARIUM Q—IQRXEXLAPPL 24 Kt, Article of “;?;gféwflh% ya;;l;;i;caggnmr;aycal;z
INDIA ) PRIVATEY00408180AM |gold FWC2022 Trophy 3D - §
LIMITED 22 Replica 1oz Au999 31,10g does not pertains to export cell

] TS and is being dealt in PC4 section.

13 Closed. As per ITC [HS) Expor

1 BOKITTA INDIAHQR’_XEXLAPPL HOLY QURAN VERSION policy 2018, the item of export i;
PRIVATE LIMITED [YC0409599AM PRINTED UPON THE lunder free category & (?loes net

22 PACKED BOXES require export authorization from|
DGFT.

13 Closed. As per ITC (HS) Export

2 BOKITTA INDIAHQRXEXLAPPL HOLY QURAN VERSICN policy 2018, the item of export ij
PRIVATE LIMITED [YOO409604AM PRINTED UPON THE under free category & c_]oes no

22 PACKED BOXES require export authorization fromy
DGET.

13 Closed. As per ITC (HS) Export]

3 BOKITTA INDIAHQRXEXLAPPL HI?LY QURAN VERSION policy 2018, the item of export i
PRIVATE LIMITED  [YO0409605AM RINTErD UPON THE unde_r free category & does nof

PACKED BOXES require export authorization from|
22
DGFT,
13 INEW DAWN IMPEXJHQRXEXLAPPL| Triethanclamine/ Clear Closed. This item falls upder th

ik




4 [INDIA PRIVATE[YGO000030AM Viscous Liquid, domain of SCOMET Category
LIMITED 23 ammoniacal Odor and its
melecular weight g/mol is
149-150. Boiling point is
330-340 degree C. Specific
Gravity -1.200

EP(CAP)
135 Based on the criteria expord
license was issued to the firm for]
HOQRXEXLAPP export of 1020 Kg raw human hair]

HAPPY HUMAN
HAIR ENTERPRISE

UNPROCESSED HUMAN

Y00332675AM LAIR

22

27.01,2022with the approval of Chairmar
EFC

EFC has approved the case on
ost facto basis

136 Based on the criteria expory
license was issued to the firm forf

HORXEXLAPPL export of 1000 Kg raw human hairl
AL-HADI - UNPROCESSED HUMAN PR = ;
ENTERDPRISE Y0033§§86AM LAIR 29.01.2022 g;tg the approval of Chairman

EFC has approved the case onl
Post facto basis

137 Based on the criteria expory
license was issued to the firm for
HQRXEXLAPPL export of 80000 Kg raw human|
ZIOFT EXPORTER |Y00330262a0] UNWASHED HUMAN [ ) 00 o0 kb0 o e approval of Chairmar

HAIR

22 EFC

EFC has approved the case on
FPost facto basis

138 Based on the criterta export
license was issued to the firm for

HQRXEXLAPPL export of 50000 Kg raw human
O);EngHAIR Y00340893AM| YNWASHED HUMAN 5 05 5025 [hair with the approval of Chairman
RS 99 HAIR opC
EFC has approved the case on
[Post facto basis
139 Based on the criteria expory
license was issued to the firm for
HORXEXLAPPL export of 10000 Kg raw human
HSE HAIR PRIVATEl 06307 180AM | Human Hair Unwashed |08.02.2022 hair with the approval of Chairman|
LIMITED 22 SFC
EFC has approved the case on|
Post facto basis
140 Based on the criteria  expor
license was issued to the firm for]
M/S. OM SAI HQRXEXLAPPL|  100% HUMAN HAIR export of 1000C Kg raw hum
: Y00348103AM | UNWORKED (GRADE-B |09.02.2022 [hair with the approval of Chairman
SCRAP & HAIR
22 GOLI) EFC
EFC has approved the case on
Post facto basis
141 Based on the criteria export
license was issued to the firm fon
SRI UDAY HORXEXLAPPL]  100% HUMAN HAIR export of 10000 Kg raw human
BHASKAR INDIAN |Y00348104AM| UNWORKED (GRADE-B [09.02.2022 [hair with the approval of Chairmar|
HAIRS 22 GOLI) EFC
FC has approved the case on
Post facto basis
142 Based on the criteria export
|1icense was issued to the firm for
TANISH HAIR HQRXEXLAPPL export of 10 Pc raw human hair
o Y00349982AM HAIR EXTENTION 10.02.2022 with the approval of Chairman)
ENTERPRISES 57 EFC
EFC has approved the case on|
Post facto basis
143 Based on the criteria expor
license was issued to the firm for
SIDDHANT HQRXEXLAFPPL]  100% HUMAN HAIR export of 30000 Kg raw hgman
ENTERPRISES Y00350606AM (UNWORKED 10.02.2022 |hair with the approval of Chairman)
22 /UNPROCESSED)]) EFC
EFC has approved the case on
Post facto basis
144 HORXEXLAPPL Based on the criteria export]
NRL EXIM Y00350903AM UNWORKED 10.062.2022 Jlicense was issued to the firm for

22 export of 1000 Kg raw human tiaii

/] /7 /\ -




rwith
EFC
[EFC has approved the case on
Post facto basis

the approval of Chairman]

145 Based on the criteria expory
HORX license was issued to the firm for
EXLAPPL - export of 100000 Kg raw human|
INDIGO HAIR [ @RXEXLS 100% HUMAN HAIR bort g .
COMPANY YOOSUSSSZAM UNWORKED 11.02.2022 E;Pé with the approval of Chalrmafﬂ
EFC has approved the case on
Post facto basis
146 Based on the «criteria  export
license was issued to the firm for
M.M. TRADING HQRXEXLAPPL export of 300 Kg raw human hair
Y Y0035213CAM | WASTE OF HUMAN HAIR [11.02.2022 [with the approval of Chairmany
AND CO 20 EFC
EFC has approved the case on
ost facto basis
147 Based on the criteria export
license was issued to the firm fo
HORXEXLAPPL HUMAN HAIR export of 400 kg raw human haij
RAJ BROOMS CO [Y00352212AM R 11.02.2022with the approval of Chairman;
95 UNWORKED EFC
EFC has approved the case on
Post facto basis
148 Based on the criteria export
license was 1ssued to the firm for
KARAN HUMAN [HQRXEXLAPP export of 80000 Kg raw human
HAIR [(OPC} Y00352242AM | WASTE OF HUMAN HAIR | 11.02.2022 thair with the approval of Chairman|
PRIVATE LIMITED 22 EFC
EFC has approved the case onJ
Post facto basis
149 Based on the criteria export
license was issued to the firm for
HQRXEXLAPPq . export of 1400 Kg raw human haig
VIP INDUSTRIES i HUMAN HAIR S0 > )
PRODUCT Y0033229012AM UNWORKED 11.02.2022 ggg the approval of Chairman|
EFC has approved the case on
Post facto basis
130 Based on the criteria  export
license was Issued to the firm for
HORXEXLAPPL o export of 1000 Kg raw human haii
ANGEL WAVY HAIR|Y00353074aM| 1007 IIUMANHAIR 15 0y 5600kvith the approval of Chairmar
29 UNWORKED EFC
EFC has approved the case on
Post facto basis
131 o [Based on the criteria export
W AIS%“OE/O({;I (;]Ll\gf\gR}i%IER-B— license was issued to the firm for
samaTy  |HOQRXEXLAPPU H[(JMAN A export of 50000 Kg raw humar
ENTERPRIES Y00360000AM UNWORKED, WHETHER 18.02.2022 |hair with the approval of Chauma_n1
22 OR NOT WASHED OR EEC
SCOURED EFC has approved the case onj
[Post facto basis
132 Based on the criteria export
. license was issued to the firm for
b
HQRXEXLAPPI é%ﬁ“&ﬁ@fg}éﬁ%ﬁ export of 1000 Kg raw human hair
BN ENTERPRISE [Y00361419AM PROCESSED WASTE OF 20.02.2022with the approval of Chairman
22 HUMAN HAIR EFC
! 'EFC has approved the case on{
ost facto basis
153 Based on the criteria export
license was issued te the firm for
0,
vusgay  [HORXEXLAPPL 109% °J§€ff§;ég“fgﬁ export of 1000 Kg raw human haid
ENTERPRISE Y00361423AM PROCESSED WASTE OF 20.02.2022 with the approval of Chairman]
22 HUMAN HAIR) EFC
EFC has approved the case on{
IPost facto basis
154 Based on the criteria exporf
MANNAT HAIRS [HQRXEXLAPPL 100% UNPROCESSED Eﬁeﬁff Og‘ggolgsgfi;g kﬁiﬂi‘;”hg‘i:
WASTE Y00362986AM| INDIAN HUMAN HAIR [22.02.2022 W:iItJh the 2 ro?al of Chairman]
MERCHANT 22 (UNWASHED) GRADE-B P

EFC
EFC has approved the case o

Jﬁf}«\r‘




Post facto basis

N AND H IMPEX

HQRXEXLAPPL
Y00372556AM
22

HUMAN HAIR

02.03.2022

Dased on the criteria export
license was issued to the firm for|
export of 50 Kg raw huwman hair
with the approval of Chairman|
EFC

EFC has approved the case on|
Post facto basis

KHAN
ENTERPRISE

HQRXEXLAPPL;
Y00372729AM
22

UNWASHED HUMAN
HAIR

02.03.2022

Based on the criteria exporj
license was issued to the firm fo
cxport of 1000 Kg raw human haip
fwith the approval of Chairmanl
EFC

EFC has approved the case on
[Post facto basis

K5IX
INTERNATIONAL

HQRXEXLAPPL
YO0378487AM
22

UNPRCCESSED HUMAN

HAIR

07.03.2022

Based on the criteria expory
license was issued to the firm for
export of 525000 Kg raw human|
hair with the approval of Chairman|
EFC

IEFC has approved the case orn
Post facto basis

MOHANA EXPORT
AND IMPORT

HQRXEXLAPPL|
Y00383902AM
22

UNWORKED

11.03.2022

Based on the criteria export
license was issued to the firm for
export of 1000 Kg raw human hair
(with the approval of Chairman
EFC

EFC has approved the case on|
Post facto bhasis

139

PAV EXPORTS

HQRXEXLAPPL)
YO0383910AM
22

UNWORKED

11.03.2022

Based on the criteria expory
license was issued to the firm for
export of 1000 Kg raw human hair
with the approval of Chairman
EFC

[EFC has approved the case on
[Post facto basis

160

MAINUL HAIR
COMPANY

HORXEXLAPPL
YO0390865AM
22

UNWASHED HUMAN
HAIR

Based on the criteria export
license was issued to the firm for
export of 1000 Kg raw human hair
with the approval of Chairman
EFC

EFC has approved the case on
Fost facto basis

161

SHILPA HAIR
ENTERPRISE

HORXEXLAPPL
Y00390939AM
22

UNWASHED HUMAN
HAIR

17.03.2022

Based on the criteria expory

license was issued to the firm for

export of 1000 Kg raw human haif

with the approval of Chairman|
FC

EFC has approved the case ony

[Post facto hasis

162

CRYSTAL HAIR
TRADES

HQRXEXLAPPL]
Y00395006AM
22

UNWASHED HUMAN
HAIR

21.03.2022

Based on the criteria export]
license was issued to the firm fo
export of 1000 Kg raw human haij
}with the approval of Chairman|
EFC

EFC has approved the case on|
Post facto basis

M/S ASB
ENTERPRISE

HQRXEXLAPPL;
Y00393010AM
22

UNWASHED HUMAN
HAIR

21.03.2022

Based on the criteria expor
license was issued to the firm for
export of 1000 Kg raw human hair
with the approval of Chairman)
EFC

EFC has approved the case on
Post facto basis

EXPOIND
PRODUCT &
SERVICE PRIVATE
LIMITED

HQRXEXLAPPL
YO0396138AM
22

UNWASHED HUMAN
HAIR

22.03.2022

Based on the criteria export
license was issued to the firm for
export of 1000 Kg raw human hair
fwith the approval of Chairman|
EFC

EFC has approved the case on)
Post facto basis

RAMYA

HQRXEXLAPP

ENTERPRISES

Y00398528AM

Human waste hair
unworked

23.03.2022

Based on the criteria. expor
license was issued tos/the firm fo




22 export of 17300 Kg raw human|
hair with the approval of Chairman,
EFC
EFC has approved the case on
Post facto basis
166 lApproved on the basis of criterid
HORXEXLAPPL framed in EFC meeting dated|
o rpRiszs. T 100404706aM | UNWASHED HUMAN )55 03 5025155 039022 for export of human]
22 hair, Export license for 58840 kg
of raw human hair was approved.
167 Deferred. Since one export license
has already been issued, this
application will be considered only
after receipt of following evidences
from the firm :
SRI UDAY[HQRXEXLAPPL|  100% HUMAN HAIR a.  Fullexports have
BHASKAR INDIAN[Y00405018AM | UNWORKED (GRADE-B |28.03.2022 been made against the
HAIRS 92 GOLL authorization issued on
30.03.2022 .

b. Proceeds from exports
made against the
autherization issued on
30.03.2022 have
been fully reaiized .

168 lApproved. On the basis of criterig
HQRXEXLAPPL framed in EFC meeting dated|
HOLY TRADE YOO405147AM Raw Human Hair 28.03.2022128.03.2022 for export of humani
22 hair, Export license for 1000 Kes|
of raw human hair was approved,
169 . - [Approved. On the basis of criterial
HORXEXLAPPL] 00% INDIAN HUMAN framed in EFC meeting dated
M/s. HMSyo0a06925am|  HAIR UNWASHED  ¥.q 63 502208.03.2022 for export of humar)
EXPORTS ‘ (UNPROCESSE D WASTE R L T XD N
22 OF HUMAN HAIR) hair, Export license for 1000 Kg
of raw human hair was approved.
170 lApproved. On the basis of criterig
HOQRXEXLAPPL framed in EFC meeting dated|
M/S H.S EXPORTS | Y0040099 1AM UNWASE;IED HUMAN 157 03.0022128.03.2022 for export of humar
. AIR ) . .
22 hair, Export license for 1000 kgg
of raw human hair was approved.
171 Approved. On the basis of criteria
. HORXEXLAPPL : . framed in EFC meeting dated
Eﬁ?IE%PRISE Y00410155AM UNWASEEDRHUMAN 31.03.2022[28.03.2022 for export of humas
22 hair, Export license for 1000 Kgs
of raw human hair was approved.
172 pproved on the basis of criten
framed in EFC meeting dated]
HQRXEXLAPPL
THARI ~[28.03.2022 for export of human|
ENTERPRISE YOOOO;)((})OSAM WASTE OF HUMAN HAIR [02.04.2022 hair, Export lLicense for 83,500}
Ikgs of raw human hair wad
approved.
173 lApproved. on the basis of criterial
HORXEXLAPPL framed in EFC meeting datei]
L.G. ENTERPRISE [Y0O000012AM [WASTE HUMAN HAIR 04.04.2022(28.03.2022 for export of huma
23 hair, Export license for 33,174 kg
of raw human hair was approved.
174 IApproved. On the basis of criterig
HMQRXEXLAPPL framed in EFC meeting dated
R.K. EXPORT YO0000015AM [Human Hair Unworked 04.04.2022128.03.2022 for export of human]
23 hair, Export license for 1000 Kgg
of raw human hair was approved.
175 l[Approved. On the basis of criterig
HQRXEXLAPPL) framed in EFC meeting dated
e rEnesr N ¥000000 19AM [T WASHED - HUMAN 66 04 2028032022 for export of human
23 hair, Export license for 1000 Kg
of raw human hair was approved.
176 IDeferred. Since one  expor
authorisation has alreday been
) HQORXEXLAPPL 1s;sued to th_e firm, thl_s apphcan_on
IVIP  INDUSTRIES . . will be considered only after receip
PRODUCT ;’gOOOD{)QlAM HUMAN HAIR UNWORK | 06.04.2022 of following evidences from the ﬁrrrj

a. Full exports haye—

been made aga(rfgt the

/7} ¢




authorization issued on
30.03.2022 .

Proceeds from exports
made against the
authorization issued on
30.03.2022 have

been fully realized.

177

K1

INTERNATICNAL
EXPORTS

HORXEXLAFPL
Y0O0000022AM
23

HUMAIN
UNWORKED

HAIR

06.04.2022

lApproved. On the basis of criterig
framed in EFC meeting date
28.03.2022 for export of human)
hair, Export license for 1000 Kgs
of raw human hair was approved,

178

R P K IMPORT AND,
EXPORT

HORXEXLAPPL|
YOOODD024AM
23

HUMAN
UNWORKED

HAIR

06.04.2022

JApproved. On the basis of criteria
framed in EFC meeting dated)|
28.03.2022 for export of human
hair, Export license for 1000 Kgg
of raw human hair was approved.

179

SHEEL

HOQRXEXLAPPL
YOO0000032AM
23

U EXPORTS

HUMAN HAIR BALL

07.04.2022

IApproved. On the basis of criteriq
framed in EFC meeting dated
28.03.2022 for export of human
hair, Export license for 1000 Kgg
of raw human hair was approved,

180

SMG H

HORXEXLAPPL
YOODOO038AM
23

AIR SHOP

100% BLACK LONG SIZE
MORE THAN 80%, BLACK]|
ROWN MIXED,LON
SIZE  MORE THANG61%,
BLACK BROWN WHITE
MIXED, LONG SIZEI
MORE THAN 30%

08.04.2022

Approved. On the basis of criteriﬂ
[framed in EFC meeting dated
28.03.2022 for export of human
hair, Expoert license for 1000 Hgs|
of raw human hair was approved.

KSR INDUSTRIES

INDIA
LIMITE

HORXEXLAPPL
YO0000039AM
23

PRIVATE
D

HUMAN HAIR BALL

08.04.2022

Approved. On the basis of criteria
framed in EFC meeting dated
28.03.2022 for export of humarn
fhair, Export license for 1000 Kgg
of raw human hair was approved.

182

IVIP

FRODUCT

HQRXEXLAPPL
YC000004 1AM
23

INDUSTRIES]

HUMAN HAIR]

UNWORKED

08.04.2022

Deferred. Since one  expor
authornisation has alraedy beerj
issued to the firm, this application)
[will he considered only after receipy
of foliowing evidences from the firm)

Full exports have

beenn made against the
authorization issued on
30.03.2022 .

Proceeds from exports
made against the
authorization issued on
30.03.2022 have

been fully realized.

a.

183

MAINU

COMPANY

HQRXEXLAPPL
YOO000044AM
23

L HAIR;

IHUMAN HAIR ;
UNWORKED, WHETHER]
OR NOT WASHED OR
SCOURED

11.04.2022

Deferred. Since one  expor
authorisation has alraedy bee

issued to the firm, this application]
wili be considered only after receipt
of following evidences from the firmy

Full exports have

been made against the
authorization issued on
30.G3.2022 .

Proceeds from exports
made against the
authorization issued on
30.03.2022 have
been fully realized.

.

134

SRI

HAIRS

BHASKAR

,UDAY|HQRXEXLAPPL
INDIAN| YOCC00045AM
23

100%
UNWQRRKED
GOLI)

HUMAN  HATR
(GRADE-E,

11.04.2022

Deferred. Since one  export
authorisation has alraedy bee

issued to the firm, this application|
will be considered only after receip
of following evidences from the firmy

Full exports have
been made against the
authorization issuﬁ on

a.

] /”\ -




30.03.2022 |

Proceeds from expotts
made against the
authorization issued on
30.03.2022 have
been fullv realized,

SRI
BHASKAR
HAIRS

UDAY]
INDIAN|

HORXEXLAPPL
YO0000046AM
23

100% HUMAN  HAIR
UNWORKED  (GRADE B,
GOLI)

11.04.2022

Deferred. Since one  export]
authorisation has alraedy bee
issued to the firm, this application
will be considered only after receipd
of following evidences from the firm|
a. Full exports have
been made against the
authorization issued on
30.03.2022 .
Proceeds from exports
made against the
authorization issued on
30.03.2022 have
been fullv realized,

186

BN ENTERPRISE

HORXEXLAPPL
YO0000056AM
23

100% INDIAN HUMAM
HAIR UNWASHED (UN-
PROCESSED}

15.04,2022

Deferred. Since  one  expo
authorisation has alraedy been
issued to the firm, this application|
will be considered only after receipy
of following evidences from the firmi
a.  Full exports have
been made against the
authorization issued on
30.03.2022 .
Proceeds from exports
made agamst the
authorization issued on
30.03.2022 have
been fullv realized.

137

MUSKAN
ENTERPRISE

HQRXEXLAPPL]
Y00000057AM
23

100%
HAIR UNWASHED
PROCESSED)

INDIAN ~ HUMAN,
(UN

15.04.2022

Deferred. Since one  export
authorisation has alraedv been
issued to the firm, this application)
will be considered only after receipt
of following evidences from the firm|

Full exports have

been made against the
authorization issued on
30.03.2022 .

Proceeds from exports
made against the
authorization issued on
30.03.2022 have

been fullv realized.

a.

188

SREE
HAIR
ENTERPRISES

VIKASH

HQRXEXLAPPL|
YO0000060AM
23

100%  HUMAN  HAIR
'WASTE (GOLI)-GRADE B-
(HUMAN HAIR,
UNWORKED, WHETHER
OR NOT WASHED OFR|
SCOURED)

17.04.2022

lApproved. On the basis of criterig
framed in EFC meeting darted|
28.03.2022 for export of humarn
hair, Export license for 1000 Kgs
of raw human hair was approved.

139

GNL EXPRESS

HQRXEXLAPPL{
YOOC00061AM
23

100%  UNPROCESSED
INDIAN HUMAN HAIR
(UNWASHED) GRADE-B

17.04.2022

lApproved. On the basis of criterial
framed in EFC meeting dated|
28.03.2022 for export of human|
hair, Export license for 1000 Kg
of raw human hair was approved.

190

GLAM
STORY

HOME

HORXEXLAPPL
YGO0000E2AM
23

100%  UNPROCESSED
INDIAN  HUMAN  HAIR
(UNWASHED) GRADE-B

17.04.2022

lApproved. On the basis of criteria
r(ramed in EFC meeting dated
28.03.2022 for export of humary
hair, Export license for 1000 Kgg
of raw human hair was approved.

191

M/S. OM
SCRAP & HAIR

SAT

HQRXEXLAPPL
YOCOD0082AM
23

100% HUMAN HATR)
UNWORKED, WHETHER]
OR NOT WASHED OR
SCOURED (GRADE-H]
GOLI)

20.04.2022

Deferred. Since one  expory
athorisation has already been
issued to the firm, this apph’catiotj
fwill be considered only after receip
of following evidences from the firm,




a. Full exports have
been made against the
authorizaticn issued on
30.03.2022 |

b.  Proceeds from exports
made against the
authorization issued on
30.03.2022 have
been fully realized.

192 lApproved on the basis of criterig
FARIA HAIRHQRXEXLAPPL framed in EFC meeting dated)
EXPORTS Y00000083AM | WASTE OF HUMAN HAIR [ 20.04,2022 28.03.2022 for export of human

23 hair, Export license for 3750 Kg

of raw human hair was approved.

Note :
(i} Deferred cases: Cases shown as deferred imply that approval is pending for want of comments/NOC from
the concerned Technical Agencies or requirement of additional information/clarification from the applicant firm.

(ii) Approved cases: Cases which got approved by EFC are issued export authorisations by DGFT(Hgrs.) to the
firm{s). As per Appendix 2K of FTP-2015-20, the fee for obtaining export license is Rs. 1000/- only (per
application) frrespective of item/quantity /FOB value etc.

(iii) Approved post-facto: Cases shown as Approved pest-facte imply that approval against those cases have
already been issued by DGFT (Hgrs), with the approval of Chairman, EFC in terms of Para 2.51{c) of HBP
(Handbock of Procedure 20135-20). In order to facilitate export, Para 2.51 gives power to Chairman, EFC to issue
authorization in those cases, which have been discussed by EFC at least once in previous meeting and gor
deferred, and where NOCs / recommendations have been received subsequently from the concerned agency(ies)
with no divergence in views. However, such cases, shall be brought before EFC in its subsequent meeting for
approval on ex-post facto basis,

{ivi Dropped. Cases shown as Dropped imply that the firm is not respensive to the queries of DGFT or to the
concerned Administrative Ministry/Deptt. and has not furnished decuments/information/ clarification as called
for despite reminders. Such cases are dropped from active agenda of EFC, However, the case can be reopened
once the documents are received from the firm with fresh date of application.

v Rejected. Cases which are shown as Rejected imply that the EFC, after consultation with the
Administrative Ministry / Deprtt, decided not to grant authorisation due to reasons such as, proposal not
supported by the concerned technical agency. No further communication will be issued by DGFT(Hqrs) in such
cases. However, the firm can request for review of the decision of the Committee before DGFT.

{VI) Closed. Cases which are shown as Closed imply that the EFC, after consultation with the Administrative
Ministry/Deptt. has decided to close the case due to the reason that the proposed item to be exported is Free’ as
per the present ITC (HS) Export Policy, 2018 and does not require licence from DGFT.

*FkEFiE
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